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Date of Order 

25.7.2001 

I I, 
bp 
-I Ir. 
Ir. 
fer 

Orders 

No.25/2001 (OA Nc.198/96) -------
P.P.Mathur, ccuneel fer the petjtjcner 

H.K.Kq,poor, Chief Law Ae-Eistc-nt, departmental rerre:·E"entat j ve 

the respcndent.= 

Mr. Keroor eubwite on b€'h2lf of the respondents thcit. 

in conipli2nce of the oroer cf thE Tribunal by oroer datsd 4th July, 

2001 the pay fixation of the petiticne>r ha::! been done and in 

cprrplfance therof payment cf Re. 4,650 hae ,been II'ade to the 

~titi.oner vide cheque dated 19th July, 2001 on 21st July, 2001. He 
I 

h?e. alsc shown us the original acquisition roil, c photocopy cf 
'1 

wl:lich hae been oirect,e:d to. be produced befcre tis. The order dated 
I 
I 

4~7.2001 and photocopy of the acquisition roll are taken on record 
1, 

f0r further ·reference.· 

In our view, full ccwpliance of the Tribunal's order 
I 
I 

dated 15.11.200 has been rrade by the responcerlits and in view of 

tt\is, there is nothing left in the Conterrpt Pe,titicn for further 

de ate. Therefore, the Conterrpt Petition is dis.posed of as having 
·\ 

become infructuous. Notices issued are discharged. 

~/-
( G<J>PAL/ :INGH) 

_ \ b Aero. Merr er 

(A.K.MISHRA) 

judl.Merober 
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